BEFORE THE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE)
(ORIGINAL SIDE JURISDICTION)
ORIGINAL APPLICATION No.(SZ) 27 of 2019

IN THE MATTER OF:-

Shri. Kishore Kumar and another .......Applicants
Vs.
Union of India and others ...... Respondents

REPLY TO THE APPLICATION FILED UNDER SECTIONS 14 AND 15(1)(b) AND (c) READ WITH
SECTION 18(1) &(2) OF THE NATIONAL GREEN TRIBUNAL ACT,2010 (the “Application™) ON
BEHALF OF THE 11" RESPONDENT IN ORIGINAL APPLICATION (O.A) No. 27 OF 2019

I'he 11" Respondent begs to submit as follows:

I. That the present Application i.e., 0.A. No. 27 of 2019 filed by the Applicants is in relation to the alleged
environmental violations by three fish meal industries including the Respondent No. 11 herein.

9

[t is submitted that this Hon ble Tribunal vide order dated 18.10.2019 directed a Joint Committee to be
constituted for the purpose of inspecting the fish meal industries and to submit a factual report regarding
the allegations made in this O.A. The Joint Committee submitted its report on 03.02.2020. (“the Report™).

It is submitied by the Respondent No.11 that it denies all the allegations contained in the OA in toto.

(OS]

4. The allegation in paragraph 3 that inter alia the Respondent No.11 has infringed upon the fundamental
rights of any person including the Applicants is denied as false and without substance. The plea of the
Applicants secking actions for the closure of industries including that of the Respondent No.11 on the
basis that they are illegal and prohibited is false.

5. The allegations in paragraph 4 that there is a serious threat to life and that the pollution problems are
resulting in death of human beings. animals. birds and marine species both flora and fauna are denied as
untrue and false and the same is nothing but a figment of the Applicants imagination. It is denied that the
Respondent No.11 is in any manner running a prohibited or illegal industry and the Applicants are put to
strict proof thereof. The Respondent No. 11 has all the permissions and licences necessary to carry on its
business and is running the business in accordance with law. The allegations are made with male fide
intent and with oblique motive. The question of any penalty or compensation caused to the Applicants
does not arise.

6. The averment in paragraph S that the Applicants are victims of illegalities is equally false and without
substance.

7. The Applicants are put to strict proof in respect of the averments set out in Paragraphs 7 and 8 of the
Application.

8. Paragraphs 9 to 12 are matters of record in relation to Coastal Regulation Zone Notification.2011 dated
06.11.2011(“CRZ Regulation™) and the Respondent No.11 craves leave to refer to the same as and when
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9. In so far as averments contained in Paragraph 13 are concerned. that the authoritics are allowing inter alia
Respondent No.11 to carry out the prohibited industries with closed eyes is totally false and without
substance. It is further denied that the Respondent No. 11 is operating its industry in an illegal or dangerous
manner. The averment and the reference to the license of the answering respondent being cancelled by the
Gram Panchayat. Udhyavara are denied as untrue and faise. It is submitted that the Village Development
and Panchayath Raj Department of the Government of Karnataka vide notice dated 24.02.2016 stated that
the Village Panchayat has no right to issue any trade license or collect any fee for license renewal. It is
further submitted that thc Rcport in page number 14 in paragraph 5.1(b) has stated that the Gram
Panchayats do not have authority to issue trade license to industries and they should not collect any
renewal license fees from industries. It is thus submitted that the question of cancellation of any license
by the Gram Panchayat does not arise.

10. In so far as the averments in paragraph 14 are concerned that the Gram Panchayat has not issued a NoC
for conversion of agricultural land into industrial land in favor of the Respondent No.11 is denied as
baseless and false. It is submitted that the even the Report at page number 13. states that the Respondent
No. 11 had obtained necessary land conversion of
Sy.No.110/4B.110/15.110/9C2B,110/5B.110/9C2B2.110/4A.110/15 and 110/9C2B1-P1 for industrial
purpose from tahsildar. Udupi. Further. the Committee in the Report at page number 14 had opined in
the Report that out of a total of 2.69 Acres. the Respondent No. 11 has obtained land conversion for 2.69
acres for industrial purpose.

11. The averments contained in Paragraph 15 do not contain to any allegations with regards to the Respondent
No.11 and thus the same merit no rebuttal.

12.In so far as the averment in paragraph 16 are concerned. that the Respondent No. 11 is discharging
industrial effluents directly to Udhyavara river is denied as repetitive and false. The same has been dealt
with in our response to Ground — B.

13. In so far as the allegation in paragraph 17 are concerned that the Respondent No.11 is discharging effluents
directly into the lldhyavara river every day and that as a result of such pollution that fish and other marine
life are dying is denied as repetitive, false and the same has been dealt with in our response to Ground -
B. Further. the allegation that that Respondent No.11 amongst others do not have proper air pollution
controls in place and that the trucks carrying the fish do not have proper cover to stop spilling of fish blood
on the roads and that several villagers are seriously affected by the water pollution and has been suffering
from skin and respiratory problems are denied as repetitive baseless and false. In so far as these allegations
are concerned the same has been dealt with in our response to Ground — B.

14. In so far as the allegations contained in paragraphs 18 and 19 are concerned the same is denied as baseless
and false. It is denied that the Respondent No.11 is conducting its business in an illegal manner. It is
further denied that the Applicants are in serious danger due to such purported illegalities. The Applicants
are put to strict proof of the same.

15. In so far as the allegations set out in Paragraphs 20 of the Application are concemned. the same is denied
as bascless and false. The Applicants are put to strict proof of the same.

16. In so far as the averments in paragraph 21 is concemed that the consequence of pollution recached a new
extent that a boy died due to a disease because of the bacteria * Neuro Melio Dosis’ and that the same is a
result of the pollution caused by the Respondent No.11 amongst other fish meal industries is denied as
repetitive and false. It is submitted that the Report in page number 50 clearly states that the death of the
boy is due to bacteria pseudomonas which is found in contaminated water and soil. However. it has clearly
been stated in the Report at page number 50 that the skin and respiratory diseases reported in Malpe region
are natural cases and not related to river contamination by the Udyavara fish meal industry. Thus. the
allegation by the Applicant in paragraph 21 is untrue and is nothing but a figment of their imagination.
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17. In so far as the averments in paragraph 22 is concerned that the Respondent No. 11 is running the industry
without obtaining renewed license from the competent authorities and by using fake license and that it has
got an extended electricity connection up to 1500 KV from the office of the Respondent No.9 is denied as
untrue. defamatory and false. The Applicants are put to strict proof of the same. It is submitted that the
Respondent No. 11 has obtained all necessary permits and licenses to run its industry and the same has
been confirmed in the Report at page numbers 14. 15, 16 and 17.

18. In so {ar as the allegations set out in Paragraphs 23 of the Application are concerned. the same is denied
as baseless and false. The Applicants are put to strict proot of the same.

19. In so far as the averments contained in paragraph 24 that the Applicants are unable to take fresh air and
water to live is denied as baseless and false. It is further alleged that Respondent No.11 amongst others
are strangely using dubious method of delaying tactics and have even resorted to file false cases against
those who opposed with criminal conspiracy and the same is denied as untrue, extremely defamatory and
false. The Applicants are put to strict proof of the same.

20. 1t is humbly submitted by the Respondent No. 11 that the allegation by the Applicant in paragraph 25
Ground-A of the Application that the Respondent No.10 to 12 are running their respective industries in
Coastal Regulation Zone-1("CRZ-17") as classificd by thc Coastal Regulation Zone Notification.
2011("CRZ Notification™) which is one of the prohibited areas to run any kind of industries are baseless
and faise. It is humbly submitted by the Respondent No.11 that their Industry is being run in the land only
after obtaining prior permission to use the land for commercial purposes. As per the Report. at page
number 13. it states that the Respondent No. 11 had obtained necessary land conversion of
Sy.No.110/4B.110/15.110/9C2B.110/5B.110/9C2B2.110/4A.110/15 and 110/9C2B1-P1 for industrial
purpose from Tahsildar . Udupi. Further. the Committee had opined in the Report that out of a total of
2.69 Acres. the Respondent No. 11 has obtained land conversion for 2.69 acres for industrial purpose.

21_1t is humbly submitted by the Respondent No. 11 that the allegation by the Applicant in paragraph 25
Ground-A that the Respondenf No. 11 has not obtained the Non-Objection Certificate (“NoC™) from the
competent authority is denied as false. It is humbly submitted by the Respondent No.11 that it had obtained
all the necessary permits to run theindustry. As per the Report it is stated in page number 3 that the
premises of the Respondent No. 11 were inspected on 10.12.2019 and in Page Number 14 it is stated that
the Respondent No. 11 is operating with valid consents under Water (Prevention and Control of Pollution)
Act.1974 and Air(Prevention and Control of Pollution) Act.1981. It has also been stated in the Report in
paragraph 5.1(d) that the Respondent No. 11 also has valid Hazardous Waste Authorization under the
Hazardous Wastes (Management and Transboundary Movement) Rules.2008 with validity up to
30.06.2021. Subsequently. the same was renewed upto08.09.2024. The renewed Hazardous Waste
Authorization under the Hazardous Wastes (Management and Transboundary Movement) Rules.2008 has
been attached as Annexure- A. Further. it is submitted that the Respondent No. 11 vide its letter dated
21.05.2020had sought for an NoC from the Karnataka Ground Water Authority (“KGWA™) for usage of
ground water for industrial purposes but the KGWA have not yet responded giving clear directions to the
Respondent No.11. The same has been attached as Annexure- B. It is submitted that the Respondent No.
11 had sought tor information under the Right to Information Act. 2005 by an application dated
18.09.2020. wheicby the Respondent No. 11 was informed by the Public Information Officer. District
Ground Water Office. Ground Water Directorate. Udupi that the Udupi District Ground Water Office
which was functional from 04.05.2017 that it has till date not given permission to any industry to usc
water from the well for any commercial purpose. The same has been attached as Annexure-C. However.
as a matter of abundant caution and respecting the observation of the Joint Committee constituted by the
lton'blc NGT the Respondent No.11 had sought for an NoC from the KGWA vide letter dated
21.05.2020for usage of ground water for industrial purposes but the KGWA have not yet responded giving
clear directions to the Respondent No. 11. The correspondence regarding the same has been attached as
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Annexure- D). In a bid to comply with the observations as pointed out in the Report. the Respondent
No.11 had again vide a letter followed up with the KGWA on 30.06.2021. The letter dated 30.06.2021
has been attached as Annexure- E. Thus. the question of the Respondent No. 11 running their unit without
obtaining an NoC does not arise.

22. 1t is humbly submitted by the Respondent No. 11 that the allegation contained in paragraph 25, Ground-

J
(98}

B that the Industrial effluents from the fish meals of Respondents No. 10-12 are being discharged to
Udyavara river every day and due to this fish and other marine life are dying are farthest from the truth
and the same is denied as baseless as far as the Respondent No.11 is concerned. It is humbly submitted by
the Respondent No.11 that it does not discharge any effluents in to the Udyavara River. As per the Report
in paragraph 5.1(i) at page number 16 it has been stated clearly that the Respondent No. 11 has laid pipeline
of 1.5 kms to discharge treated effluent into the river ending up at sea, about 200 meters inside the sea and
has obtained permission from the Deputy Commissioner of Udupi District for the same. Further, it is
humbly submitted by the Respondent No.11 that the provisions which had been made for discharge of
etfluents into the sea is discontinued as the Respondent No. 11 does not discharge any effluents into the
sea as the entire effluents are being consumed for boiler feed, cooling tower make up. washing and
gardening and agricultural use since 2018 after the upgradation of the Effluent Tr _gxcnl Plant (“ETP”).
The same may be clearly seen from the photographs attached as Annexure — Fl Thus, the allegation made
by the Applicants that Respondent No. 11 is discharging effluents into the Udyavara river is untrue and
false and thus the question of marine life dying due to such discharge does not arise.

- It has further been alleged by the Applicant in paragraph 25 Ground- B that the Respondents No. 10 to 12
do not have proper air pollution controls in place and the villagers are made to live in foul stench. It was
further alleged that the trucks carrying the fish do not have a proper cover to stop the spilling of fish blood
on the roads and all the people of several villages nearby are seriously affected by this and have been
suffering from diseases and respiratory problem. The same is denied as false, baseless and devoid of any
logic. It is humbly submitted by the Respondent No.11 that proper air pollution control mechanisms are
in place not only 1o ensure that any environmental damage is prevented but also to ensure the health and
safetv of its own employees working within the premise of the Respondent No. 11 unit on a daily basis.
It is humbly submitted by the Respondent No. 11 that as stated in the Report in Paragraph 5.1(p) at page
number 19 that the waste vapor generated from steam driers are taken to the evaporator and after heat
recovery. the waste vapor is passed through tubular condenser deodorizer and enzyme scrubbers. the
treated vapors are connected to the boiler chimney. Further. the stick water vapor generated in evaporators
is condensed and the condensate is being taken into the ETP. In paragraph number 5.1 (t) of the Report at
page number 19. the Report states that the 3 sets of Diesel Generator sets are provided with acoustic
enclosure and emission vents. Further. as stated in paragraph 5.1(r) of the Report at page number 19 it is
clearly stated that there was not much odor within the premises but as the very nature of the activity
involves fish. fish smell was in the surrounding. Thus. it is very clear that the Respondent No.11 has put
in place all measures to ensure that the nuisance of air pollution is controlled for the protection of our
environment.

24. Further the allegation raised by the Applicant in paragraph 25, Ground-B that the trucks that are used by
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the Respondent No.11 to transport the fish do not have measures in place te ensure that the fish blood
doesn’t spill on the roads. is baseless. illogical. and false. As seen in the photographs clearly displayed as
Annexure-GHall The Trucks that are being used for this purpose are sent by various suppliers and the same
are being used by the Respondent No. 11. Further. the trucks sent by the suppliers have sufficient
safeguards in place to ensure that there is no spillage of any content from within the truck. Further. even
the Report submitted by the Joint Committee which inspected the entire premise of the Respondent
Number 11 on 10.12.2019 had not made any remarks about the same. Thus, the allegation is untrue and
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25. It has further been alleged by the Applicant in the Application in paragraph 25 as Ground- C, that the basic
and fundamental right to life of the Applicant and the people of the village is being taken away because
of the illegalities of Respondent No.10 to 12 is accusatory. untrue and baseless. It is humbly submitted by

the Respondent No. 11 that the allegations made by the Applicant have been made due to a clear non-

application of mind.

26. It i1s humbly submitted by the Respondent Number 11 that the allegations at paragraph 25 as Ground-H
that due to the unlawful acts and activities on the part of the Respondents No.10 to 12. the life of the
Applicants has become totally miserable dangerous and risky too are denied vehemently as untrue and

false.

It is therefore respectfully prayed that this Hon ble Tribunal may be pleased to dismiss the application in limine

and pass any further or other Orders in the interest of justice.

Place: Chennai
Date:

For YASHASWI FISH MEAL AND OIL COMFANY

Advocate for Respondent No.11.
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VERIFICATION

I. Sadhu Salian. son of . working as Managing Partner of the Respondent No.11 herein. do hereby verity

and state that the facts set out in paragraphs 1 to 26 are true to the best of my knowledge and as per records and |

have not suppressed any material facts.

v(l)

w
Verified at Chennai, on this the 11 day of September, 2021.
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BEFORE THE NATIONAL GREEN
TRIBUNAL
(SOUTHERN ZONE)
(ORIGINAL SIDE JURISDICTION)
ORIGINAL APPLICATION No.(SZ) 27

of 2019
IN THE MATTER OF:-
Shri.Kishore Kumar and another
....... Applicants
Vs.
Union of India and others
...... Respondents

REPLY TO THE APPLICATION
FILED UNDER SECTIONS 14 AND
15(1) () AND(c) READ WITH
SECTION 18(1) &(22) OF THE
NATIONAL GREEN TRIBUNAL
ACT,2010 (the “Application”) ON
BEHALF OF THE 11™
RESPONDENT IN ORIGINAL
APPLICATION (O.A) No. 27 OF 2019

M/s T.K.BHASKAR (671/95

SRINATH SRIDEVAN (1109/9:

K.HARISHANKAR (762/96
ADVOCATES

Counsel for 11" Respondent



BEFORE THE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE)
(ORIGINAL SIDE JURISDICTION)
ORIGINAL APPLICATION No.(SZ) 27 of 2019

IN THE MATTER OF:-

Shri. Kishore Kumar and another ... Applicants
Vs.

Union of India Andothers .. Respondents

INDEX TO ANNEXURES FILED ALONG WITH THE REPLY TO THE ABOVE
APPLICATION BY RESPONDENT No. 11

S. No. Annexure Page Number

1. Annexure A 1

2, Annexure B 4

3. Annexure C 8

4, Annexure D 10
3. Annexure E 11
6. Annexure F1 13
7. Annexure F2 14
8. Annexure G1 15
9. Annexure G2 16

Dated at Chennai on this 13™ Day of September, 2021

A /
Counsel for Respondent No. 11



ANNEXURE A

o KARNATAKA STATE POLLUTION CONTROL

o= Form 2 -[Rule 6(2)] Authorization under BOARDPIot No. 36 'C’, Shivalli ind!
— Hazardous & Other Wastes [Management Area,Haleyur Road ,Manipal, Udupi
MR R Transboundary Movement]Rules,2016 TalukUdupi - 5762119Tele No:0820-

b\ | /4 2572862
Authorization No: H-117026  Valid upto: 08/09/2024

(This document contains 3 pages excluding annexure)

Authorization No: H-117026 PCB ID: 39192 Date: 05/06/2021

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION
CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS,
USER AND OPERATORS OF DISPOSAL FACILITIES

1.

3.

Authorization application submitted by the industry/organization on 06/04/2021 at Regional Office.
Profile approved by Regional Office Udupi

Proprietor of Yashaswi Fish Meal and Oil Company is hereby granted an authorization for Generation,
Selection, Reception, Storage, Transport or any other use of hazardous or other wastes or both on the
premises situated at the location address: 9-184B,Udyavara Village, Pithrody Post Industrial Area:Not In
I.A Taluk:Udupi District:Udupi

Details of Authorization:

Category of Description of Quantity/Annum Unit Authorized Mode of Disposal

Hazardous waste as Hazardous Waste or recycling or utilization or

per the Schedule I,II co-processing, etc.,

& IV of these rules .

| 5.2~Wastes Residues 1.000 KLT Shall be collected in leak proof
Containing Oil containers and disposed to

KSPCB authorized Re-processors/
Incinerator.

The authorization shall be valid for a period upto 08/09/2024

A. General Conditions of authorization:

The authorized person shall comply with the provisions of the Environment (Protection) Act, 1986 and the
Rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an Officer authorized by
the Karnataka State Pollution Control Board.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes and
other wastes except what is permitted through this authorization and without obtaining prior permission of
the KSPCB.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application
by the person authorized shall constitute a breach of this authorization.

The person authorized shall implement Emergency Response Procedure (ERP) for which this authorization
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

The person authorized shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penalty”.

1 Printed through XGN CHIEF/SENIOR ENVIRONMENTAL OFFICER



KARNATAKA STATE POLLUTION CONTROL

R Form 2 -[Rule 6(2)] Authorization under BOARDPIot No. 36 'C', Shivalli indl
= Hazardous & Other Wastes [Management Area,Haleyur Road ,Manipal, Udupi
e R Transboundary Movement]Rules,2016 TalukUdupi - 5762119Tele No:0820-

A\ [ /4 ? 2572862

Authorization No: H-117026  Valid upto: 08/09/2024

(This document contains 3 pages excluding annexure)

. Itis the duty of the authorized person to take prior permission of the Karnataka State Pollution Control
Board to close down the facility.

« The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

- The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

«  Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

- An application for the renewal of an authorization shall be made '3" months before the date of expiry.

« The Person authorized shall bring to the notice of the Board, if any increase in quantity, change in
category and handling operation. In such cases, the authorized Person has to obtain fresh authorization.

« Karnataka State Pollution Control Board reserves the right to review, impose additional condition or
conditions,revoke, change or alter the terms and conditions of this authorization or to suspend or cancel
this authorization.

« The Person authorized shall take steps for reduction and prevention of the waste generated or for
recycling or reuse.

« The authorized person shall maintain the records at site in Form-3 and shall submit the annual returns in
Form-4 within 30th June every year for the Period April to March and manifest in Form-10.

- The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

«  The hazardous and other waste which gets generated during recycling or reuse or recovery or per-
processing or utilization of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of authorization.

. The transportation of hazardous waste shall have to be carried out only through registered/authorized
vehicles meant for transportation of hazardous waste.

« The Person Authorized shall not store the Hazardous Waste more than ninety days as per Rule 8 (1).

« The Person Authorized shall transport and store the raw materials in @ manner so as not to cause any
damage to environment, life and property. The applicant shall be solely responsible for any damages to
environment.

- Display Boards: The person authorized shall display sign boards at the storage site as “Hazardous Waste
Storage Site” and “Danger” and the site shall be provided with accident preventive measures.

Additional Conditions:

General Conditions - are not applicable.

! Regional Officer
For and on behalf of the
Karnataka State Pollution Control Board

This is Computer generated Authorization Order.

To

The Occupier,

Yashaswi Fish Meal and Oil Company
Udyavar, Udupi

COPY TO:

1. The Environmental Officer, KSPCB, Regional Office,for information and to inspect the industry within 15 days
of time.

2. Master copy (Dispatch).

3. Office copy.

2 Printed through XGN CHIEF/SENIOR ENVIRONMENTAL OFFICER



e Form 2 -[Rule 6(2)] Authorization under

e Hazardous & Other Wastes [Management

M

wab@es R Transboundary Movement]Rules,2016
A\ | /4

Authorization No: H-117026  Valid upto: 08/09/2024

(This document contains 3 pages excluding annexure)

KARNATAKA STATE POLLUTION CONTROL
BOARDPIot No. 36 'C’, Shivalli indl
Area,Haleyur Road ,Manipal, Udupi
TalukUdupi - 5762119Tele No:0820-
2572862
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ANNEXURE B Yashaswi

Marine Ingredients

Enviching Growm

Ref No: YFM/O-149/2019-20 Date: 21.05.2020,
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@ ANNEXURE C
geriis ey

LOo% Padmy, ty wonre ¥d, Yoskry ABeFImYcD,
TxEZD, HERY, LWHR-576104 :

Senior Geologist, District Ground Water Office, Ground Water Directorate,
Rajathadri, Manipl, Udupi-576104

a-meo*: gwdudupi@gmail.com : maomed ; 0820-2574376
T0.5PRQ /ORI /B0%/2020-2]) 339 DTees: 18-09-2020
o,

oR DTRT

Jseo®

Teson® R, 2UES: DD
dnere S0P BEo
D

maéss.

JTJOD : [IP&S TR, LHICDT 20050 JT ey EROHT TRbS

wii.

wged: W SRk TH wor 2e8 8 DTRoE- 18-09-2020

F ok

abec%ccs dFod  Tonwe wgca)g zowoRawesd, RTI 0%, 20050
QoREIT LchY Y IRODT TRLIR wrhemh e ROy ©03uFY
gcdoke OF08  04-05-2017 Comd BARmA MIICIRNTY,  2odIIA
odwPcde ‘aoaﬁex‘ nen e VO, wwTodeen B TS QeBLHOP

B Sone. Saeaed 3, Naag Sowobad. SEETHARAMA SHETTY, 8A LL.p
Advocate - Natary Publig
Govt. of India - Reg. No. 7070
18t Figor, Mshars| Buitding, Cop.Canasme Bank
Court Road, UDUP! - 576101
B, OFpstaka State, INDIA. Mobile: 9242177105




GOVERNMENT OF KARNATAKA

Senior Geologist, District Ground Water Office, Ground Water Directorate,
Rajathadri, Manipal, Udupi — 576104

Email: gwdudupi‘@gmail.com Telephone: 0820-2574376
SAM.HLBHUVIANJANI/MAHA/2020-21/334 Date : 18-09-2020
To,
Ravi Kumara
Advocate
Devaraja Tower, 2™ Floor,
Near Court Complex, Udupi.
Dear Sir,

Subject: Information sought by you under Right to Information Rule 2005
Ref: Your Right to Information Application dated 18-09-2020

With reference to the above subject, as per your application seeking
information under Right to Information Act 2005, the Udupi District Ground
Water Office is newly started on 04-05-2017 till today we are not given

permission to use well water to industry. this is for your information.

Yours faithfully
signature
seal

Public Information Officer

District Ground Water Office

Ground Water Directorate
Udupi

Truly translated from Kannada language to English language by : Sri. Yadav T.
Kunder. Advocate & Notary Public, Udupi District, Karnataka.

"_dph‘
%losluu .

NOTARIAL REGISTER NO Truely Tm"““ed y Me :

dav T. | SIND ot R e
M. (Sem) LLE -

Date. ......3«.3..’..3?.'1...’.‘.*.?7‘*‘ KUNDER
REGN. No. 7879 Bzok No . SERE . @ YADAVI;m(BomI LLB.
UDUPI DIST. o gy = Y Advocate & Nolary

e 1052025 Il Flocr, Eailoor Complex
P.P.C. Road, UDUPI - 576 101, INDIA

" Mob : 84482 52843
Notary Stamp Not Available
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"....? ANNEXURE E B . i
» / Yashaswi

Marine Ingredients

Enriching Growth...

Ref No: YFM/0-031/2021-22 Date: 30.06.2021

on,
BoWONT WPT,H ¥PTO,
YOTOTT M0 Towoo®,
eromémd,

ST,
DHoI: caa\_beoSo BAT) LeTW BWeT WoB, ToF) I,
8,08 ©oIWE® WYTLD, FIELT 90 WE®
capalplefalelad S TEoHEN, TowWo»TT Wesonas
T,Re800 T TR o3NTTe B0,

TR NITT M TowWooHhS® T,k 0HY, IR Jow, 110/15, 110/4b, 110/4a,
110/15_, 110/9¢c2b2, 110/9c2b1-p1, 110/9¢c2b1-p2 and 110/5b de?_, HTF e PuT
aa’no&d% , B, YOITYFID 3e30e3e38 1, wwaede INRBS 0I, ITT WodaNoR,
QTR WK 3 3.
oo, eo3d JATD ebesd uded Bod, oY I, B;MOEN WoIWEL WITL,
ﬁmsuﬁ POBWED® m@ndaod S 5303300, TowoNTTAOTE 83 FENS
@, Qe300 BF nYSy dedueron ImH,Q, FeoBndy 3w e~
1. TP WERSTHT WRN0IN, YWTHT MTd TOWONI® TTWTILD

BIBT VO TRONYT 500 MewvtnoZon JYR BRODT.
2. 3, wuﬁm WEDTEIT DowwohTT JeTIY, WIS Q.

edﬁ GoTT,

oHBR 7 B0ker DBy, BN BoBDy, &30eR
e

?.)‘gég,( && 9:} s d

S\ =k 2

a\”
0 -
b o X 49._99"
Yashaswi B ﬁsﬁ‘and 0il Company

No. 9”1818 POST PITHRODY, UDYAVARA, UDUPI,

» GMP+ B2,
+ AEO T2 by CBEC, Ministry of Finance, Govt. of India.
+ Recognized by Ministry of Commerce and Industry as 2 Star Export House.

Karnataka'5‘74 118. » Certified by Ministry of Agriculture, China.
T: +91 820 2533720. E:info@fishmealoil.com/yashfishmeal@yahoo.co.in + Approved as EU Establishment by EIC, Kochy (Approval No.1514).
W: www.yashaswifishmeal.com/www.fishmealoil.com * 1SO 22000:2005

GSTN: 29AAAFY6841M1ZI. R T
/ “\'ij_ucer Member of IFFO ‘




Enriching Growth...

Ref No: YFM/0-032/2021-22 Date: 30.06.2021.

To,
Assigned Officer,
District Ground Water Office,
Ground Water Directories,
Rajathadri, Manipal, Udupi-576 104.
Dear Sir

Sub: Request for issue Permission to Use ground water. _
Ref: Our request letter along with duly filled application and DD
For fee dated 21.05.2020.

With reference to the above cited subject, we have submitted a letter requesting
issue permission to use ground water with all required documents. However till
today we have not received any letter from your office. We have enclosed our

earlier letter for your reference.
So kindly look into the matter.

Thanking You

Yours faithfully

For Yashaswi Fish Meal and O

oM
(R
Authorizéd/g/g}py

Yashaswi Fish Meal & Oil Company

9-184B, Post Pithrody, Udyavara, Udupi- 574118, Karnataka, India.

I: +91820 2533720 F: info@fishmealoil.com [ yashfishmeal@yahoo.co.in
W: www.yashaswifishmeal.com / www.fishmealoil.com

GSTIN : 29AAAFY6841M1ZI

-,

HOUD hsw 28 Wity ¥ i

.

et
W WGBS G §ale

# Recognised by Ministry of Commerce as Export House
* Ministry of Agriculture, China Registered

* GMP + B2

* Approved by E U Establishment

* Approved by Export Inspection Council of India

*1SO 22000-2005

*18O 14001:2004

* HACCP Certified Company
Lroducer Member of IFFO
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£TF SLUDGE
BRYING DRIER
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ETP SLUDGE
DRYING DRIER
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ANNEXURE G2




BEFORE THE NATIONAL GREEN
TRIBUNAL
(SOUTHERN ZONE)
(ORIGINAL SIDE JURISDICTION)
ORIGINAL APPLICATION No.(SZ) 27

of 2019
IN THE MATTER OF:-
Shri.Kishore Kumar and another
....... Applicants
Vs.
Union of India and others
...... Respondents

TYPED SET OF ANNEXURES FILED
BY THE 11™ RESPONDENT TO
REPLY TO THE APPLICATION
UNDER SECTIONS 14 AND 15(1)(b)
AND(c) READ WITH SECTION 18(1)
&(2) OF THE NATIONAL GREEN
TRIBUNAL ACT,2010 (the
«Application”) ON BEHALF OF THE
11™ RESPONDENT IN ORIGINAL
APPLICATION (O.A) No. 27 OF 2019

M/s T. K.BHASKAR (671/95
SRINATH SRIDEVAN (1109/9:
K.HARISHANKAR (762/96
ADVOCATES
Counsel for 11% Respondent



